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.0l 'Present : Hon'ble Mr. Justice ' D.N.
{ . e
' Chowdhury; vice-Chairman.
N . 13
{ s . ¢
t Hon'ble  Mr. K.K:Sharma,
! Member (A) -
. | N
\ eard Mr. Bikram Choudnury,

learned counsel for the applicant.

- . .

Admit. Call for the records. Ispue -
.-otice as to why the
bearlng No.

impugned of&ér
A-32014/1/99-Estt. .

) gt

date o

99.1.2001 traﬁsferring the appllcan§ )
from RRSL, Guwahati to Weights

Meaéures Unit, New Delhi shall not pe
bug)anded during the pendency of this
éppllcatlon.
1.3.2001.

Notice returnable

by
In the meantime the operation
6f the 1mpugned order dated. 119.1.2001

shall remain suspended.
!

List 1t on 1.3.2601 for further
orders. e e e -
Member Vice-Chairman

A P

trd

g@eﬂ\ v
Four weeks further time is allowed
-to the respondents to file written state-
ment. List on 2.4.01 for order. _
Interim order 5.2.01 shall continue.-

VCUR s

Member ice=Chairman
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£/6-4. u&leof
2.4.2001 Ten days tile allowed to the

.espondents to file written statement.
List for orders on 23.4.01.

VC(Blag A

Member ’ Vice-Chairman
nkm
20\ - o)
s_--——v-*—r-—-— ) -
3 4,01 It has bean stated that the wri-
NO Y ‘U/v« Qlf,\bk 2 3 .
: tten statement haxr kean filed today
P N NP PN Qy\LLb . The applicant may file rejoinder, if
"any within 3 wesks from:-today.
&y\ LlSt on 10.5.01 for crder.
Interim order shall continue until
further order.
: \ L((A(w% L*‘/—"l
QQ\ Member ‘ Vice~Chairman
'}—\.\\,\'9\& jolai
- - . -
Vd/& xwdoan\JKJEVQ 11.5,01 List on 5.€.01 to enable the
o QQ{\,MM Wo - VoA, respondents to file written statement,
\Ltkib&k ' ‘['» '
(//:;/’;> Member Vice-Chairman'”
%6),
.1im
o D¢6401 . Written statement_ﬁas'alréady.
been-filad._Thé caseg is ;eady as
regards pleadings. The matter may be
posted for hearing on 26=6«2001, In
- ' the meantime the applicant may file
rejoinder within two weeks Ffrom
~ today. .
L LB oy
PR QAN W TSR Member Vice-Chairman
bb
QAWXL**A\Lig b7f VN 26165 01 On the request made on behalf of

Mr, G.K.Bhattacharjee learned counsel
for ‘the applicant case is adjourned

to'1§.7.01 for reamjng,
Ve K L
Member ﬁzﬁkﬁ\p Vice=-Chaf rma
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0.A.No0.48/2001

 Notés of the Registry

' Date |

Order of the Tribunal

1 367,01

18.7.2001

Pt
nkm

bb

On the prayer of Mr G.N. Das, learned

counsel for the applicant, the case is adjourned
tdll 30.7.01 for hearing.

|- u&wak?,,

Hearcd counsel far the parties, ﬂeérc
ing concluded. Judgment dalxvored in open
Court, kapt ‘in separate shests,

The applicaticon is dismissed.in.
terms of the order,

Vice-Chairman

No erdar as to costs,
t Q L(/&(/\éfk L//
Vice=Chairmen

Nesber

».;
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Briginal Application No, 48 of 2001,

Dats of Order 3 This is the 30th Bay of July, 2001,

HON'BLE MR, JUSTICE D.N.CHOWDHURY, VICE CHAI AMAN.
HON'BLE MR, K.K.SHARMA, ADMINISTRATIVE MEMBER.

Shri B8.A. Pandey,

Son of Shri Rem Dular Pandey,

Assistant Diractor,

(Legal Metrology)

Regional Reference Standard Laboratory,

R.K.Mission Road,

Ulubari, Guuahati « 7, v e« o o Applicants,

By Advocate Mr.G.K.Bhattacharyya, Mr.G.N.Das &
Mrs, Nilima D'V‘.. v

- Vs =
1, Union of India
{(Represented by the Secretary to the
Govt, of India, Ministry of Consumer
Affaris and Public Distribution,

Department of Consumsr Affairs,
K rishi Bhawan, New Delhi).

2. Dirsctor {L:gal Metrology)
Department of Consumer Affairs,
K rishi Bhauvan, Neu Delhi,

3. Deputy Director, ,_
Regional Reference Standard Laboratory,
R.K.Mission Road,
U lubari, Guuahati=-7,

4, Deputy Director,
Regional Refersnce Standard Laboratory,
Ahmedabad,

5. 8hri J.N.Prasapati,
Mmetrological Assistant,
C/0 Deputy Dirsctor,
RRSL, R.K.Mission Road,
Ulubari, Guuahati-7, e « o Respondents,

By Mr.A.Deb Roy, learned SreCeGeS.Ce

By an order dated 17,1.2000, the applicaat
@ Metrological Assiatant in the Weights and Measurss

Unit, Department of Consumer Affairs, Neu Delhi was

'L/\/_’\\/ Contdee 2



given ad hoc promotion in the neuly created post of
Assistant Director (Legal Metrology) in the Reglonal
Refarsnce Standard Laboratory at Guwahati for a period
of six months vith effect from the date he assumes

the charge of the post or till the regular incumbent
joins, whichever is sarller, The order also 1ndicatoJ/
that the promotion/posting order of Sri J.N. Prajapati,
Metrological Assistant issued vide this Department's
order of even number dated 8,10.1999 stood: cancelled
and Mr, Prajapati continued to work as Metrological
Assistant in RRSL, Ahmedabad, Pursuant to the aforsmen-
tioned order the applicant joined in the post of Assise
tant Dirscor (Legal Metrology) at Guuahati, The applie
cant, while was continuing as such the impugned order

dated 19,1,2001 was passed, the material part of which
is reporduced below 3

. Approval of the compstent
asthority in the Department of Cone
sumer Affairs is hereby accorded to
adhoc promotion of Shri J.N.Prajapati,
Metrological Assistant, RRSL, Ahe
medabad against the ost of Assistant
Director ?Lﬂ) in tho Regional Referse
nce Standard Laboratory at Guuahati
for a period of 6 manths w.e,f, the
date he assumes the charge of the
post or till regular incumbent joins,
uhichaver is earlier,

This adhac sppointment will
not bestow on Shri Prajapati any
claim for regular appointment, senio-
rity or confirmation etc, in the
grade of Assistant Director (LM).

Consequent upon joining of
Shri Prajapati, Shri B.A,Pandey,
Metrological Assistant in RRSL,
Guwahati will stand transferred and
posted as Metrological Assistant in
the Weights & Measures Unit of this
Department at Neu Delhi,*

The legitimacy of the said order is assailud-in this
applicaticn as arbitrary and discriminatozy,.

e

Contde. 3



2, = NMrG.N.Das, learned counsel appearing for the
applicant has submitted thet the impugned order dated
19,1.2001 is parse arbitrary and viclative of Article
14 of the Constitution of India, so much sc by the impugned
order one adhoc was sought to b® replaced by another
adhoce The learned counsel for the applicant submitted
that by resorting te adhocism, the respondents saught

to keep ibsnlutjhas:izv‘fhe learned counsel, in support

of his contentions, referred to the decision of the Supreme
Court in the case of State of Haryana - vs - Piaras Singh
reported in AIR 1992 SC 2130ha;:cond1y of Paragraph 25.
nr.G.N.Das, learned counsel/alternatively submitted that
in the event of the contention of the applicant is not
upheld, in stead'of teverting the applicant to NewDelhi
the applicant may be accommodated in the present place

of posting as Metrological Assistant, as there are three
posts of Metrological Assistant in RRSL, Guuwahati still

lying vacant,

3. Fr.A.0eb Roy, learnsed Sr. C.G.5.C. appearing

on behalf of the respondents upholding the impugned order
submitted that the initial adhoc promcticn to the applicant
wes given only when the respondent no,S5 Shri J,N.Prajapati,
the senior moast Metrological Assistant refused the Ffirst
appointment dué to the ailment of his mother, Since his
wmother expired, the respondent no.5 agreed to accept the
adhoc promotion and accordingly posted at Guuahati, The
very order of promotion of the applicant igself mentioned
about the promotion of Shri JQﬂ.ﬂrajapati, Metrological
Assistant, vide order dated 8.,10.,1999, Due to the retson
cited above the said respondent daferred to accept the

Contd.. 4



adhoe pronotion&

4, In the circumstances, the 1mpu§ned order of
posting Shri J.N.Prajapati as Assistant Director in
place of the applicant csnnot be Paulted. No arbitra=-
riregs is discernible, As regards, the other contention
of Mr.G.N.Das, learned counsel for ths applicant for
pbatiag of the applicant at Guwahati, we leave the matter
to the qéécii‘hid aaeﬁﬂ'a:rmhm. It is for the Department

to fill the incumbency in the event they feel its nece-

ssity,

With this observasion, ths application is
dismissed,

There shall, houwever, be no order as to costs,.

The interim @fder dated 5.2,2001 shall stand
vacateﬁ;

|< - . ey {/\/‘//V

{K K .SHARMA) (D« N, CHOWD HURY)
mmmsmﬂwehmmam VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH :
GUWAHATI. |

(An application under Section 19 "of the Administrative

Tribunals Act, 1985 ) .

0. A, NO.

Al

R
> 1
sl
Shongtt (D

4 4

78

/2001.

Shri B.A Pandey
Son of Shri Ram Dular Pandey

Assistant Director
(Legal Metrology )
Regional Reference Standard§

Laboratory,R.K;Mission Road ,

Ulubari, Guwahati -7 .

1.

2.

... Applicant .

=Versuswe

Union of India

(Represented by the Secretary to the
Govt.of India,Ministry of Consumer

Affairs and Public Distribution,

Department of Consumer Affairs ,

Krishi Bhavan,New Delhi).

Director (Legal Metrology)
Departﬁent of Consumer Affairs,

Krishi Bhavan, New Delhi.

Deputy Director
Regional Reference Standard§

Laboratory,R.KeMission Road ,
Ulubari,Guwahati-7.

contde..



V2.

2.

4. Deputy Director

Regional Reference standard¢

Laborat ory,ahmedabad .

5. shri g.N.Prajapati
Metrological ass ist‘ar;t _
¢/0 peputy Director
RRSL, R.K .Mission Road

Ulubari,Guwahati 7.
. «+Respondents.

1 . PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION IS MADE :=-

1) ' Order No. a-32014/1/99. Estt d;tea
19,01,2001 issued by the Respondent No.l whereby the

applicant who has been funct ioning as the assistant

pirector (Legal Metrology) in the Regional Reference

standard Laboratory,(RRSL in short ) Guwahati with

offect fram 21+02.2001 on adhoc promotion has been
transferred,on reversion to the post of Metrological

assistant,in the Weights and Measures Unit in New

pelhi consequent upon joining of the Respondent No+S"

(shri J.N.Prajapati) as assistant Director(Legal

Metrology) in RRSL,Guwahati also on adhoc pramot ion.

11) Iilegal, arbitrary and malafide transfer

order issued by the Respondent No.l in colourable'

contde s e

e
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Guwanati Brnch

M

3.

exercise of power attaching stigma impairing the

future career of the applicant whereby the applicant,

being an adhoc promotegﬁis being replaced by another
adhoc promotee in flagrant contravention of the

condition stipulated in the promotion order itself ,

' o : JURISDICTION OF THE TRIBUNAL :-

The applicant declares that the subject-
matter of the order is within the jurisdiction of this

Tribunal . ’.

'3 ¢ LIMITATION :-

The applicant further declares that the
application is within the}limitation prescribed under

Section 21 of the Administrative Tribunals Act,1985.

4 : FACTS OF THE CASE :-

1) ' That the applicant obtained the M.Sc .
degree in Physics in 1983 from Benaras Hindu Univer-
sity (BHU). On 10.09.90 the applicant joined the

Department of Consumer Affairs in the Regional Refe-

. rence Standard¢ Laboratory, Bhubaneswar (Orissa )as

Metrological Assistant after being duly selected by.

the UQ P. S. CO

2) That, thereafter,the applicant was trans-
ferred and posted to the Weights and Measures Unit ,

| contde. .
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Guwahati Bznch

Department of Consumer Affairs, New Delhi as Metrological
Assistant and he joined as sﬁch in New Delhi on
27.07.98 . Since the date of joining service, the appli-  ,
cant has been discharging his duties sincerely,honestly
and to the best of his ability and there was no occasion
wbén he incurred thé displeasure of his superiors at

ahy point of time .

3) That, thereafter,the Respondent No.1,by

his office order dated 17.01.2000 , as communicated in
memorandum No.A-22011/2/98-Estt dated 17.01.2000 ,
promoted fhe applicant against the newly-creafed post of
Assistant Director (Legal Metrology) on adhoc basis in
the Regional Reference Standardg¢ Laboratory at Guwahati
for a’'period of six months with effect from the date of
assumption of office by the applicant or till a regular
incumbent joins , whichever is earlier. The applicant
accordingly, joined his duties at GuQahati as  the

Assistant Director on 21.2.2000 and since then he has

" been functioning as such till date .

It would be pertinent to mention here that . |

' Shri J.N. Prajapati (Respondent No.8 ), while he was

functioning as the Metrological Assistant, RRSL,Ahmedabad,
was earlier promoted by the Respondent No.1,by his order:
of even number dated 08.10.99,to the rank of Assistant
Director (Legal Metrology) in the RRSL at Guwahati on

adhoc basis but the said promotion order dated 08.10,99

had to be cancelled as Shri Prajapati declined to move

out from Ahmedabad to Guwahati on édhoc promction.

contd. ..
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Copy of the said order dated 17.01.2000 is

annexed herewith and marked as Annexure-I.'

4) That the Respondent No.1, by Notification

No. A-22014/2/98-Estt dated 16.03.2ooo;has conveyed that
the President is pleased to appoint the applicant to
the post of Assistant Director (Legal Metrology)on adhoc
pasis in the Department of Consumer Affairs in the scale
of pay of B 8000-275-13,500 with effect from 21.2.2000
(F/N) for a period of six Qonths or till a regular incum-

pbent joins whichever is earlier.

Copy of the said Notification dated
16.03.2000 is annexed herewith and marked

as Ahnexure-II .

5) That the Réspondent No.1, by office memoran—

dum No.A-43011/48/99-Estt dated 16.,03.2000 addressed to

' the Pay and Acccunts officer,Department of Consumer
Affairs, 12-A,Jamnagar House, New Delhi-110011,conveyed
“the approval of the competent authority to the declaia~

tion of the Assistant Director(Legal Metrology) in
RRSL,Guwahati as Head of Office with immediate effect

and until further orders .

_ - The approval of the Head of the Department .
was also conveyed to the declaration of -Shri B.A.Pandey.

(applicant),Assistant Director (Legal Metrology),RRSL,
Guwahati as Drawing and Disbursing Officer in that office

with immediate effect and until further orders .

contde s



6.

From what is stated above, it would appear
that the applicant had since been dedlared as the
Head. of Office with immediate effect and until further
orders ., It would, however, be pertinent to mention here
that one Deputy Director joined ,on 1.5.2000, at RRSL |
Guwahati and as such he became the Head of the Office
at Guwahati in place of the applicant . The applicant
was also delegated with financial powers as'the Drawing .
and Disbursing Officer and he is still continuing as the
Drawing and Disbursing Cfficer.

Copy of the said memorandum dated 16.03.2000

is annexed herewith and marked as Annexhre-iii.

6) That the applicants begs to state and submit
that the Respondent No.1, by his office order No.
A.2014/1/99-Estt dated 19.01.200{, is learnt to have
peomoted Shri J.N,Prajapati (Respondent No.5), Metro-
logical Assistant s RRSL,Ahmedabad to the rank  of
Assistant Director (Legal Metrology),RRSL, Guwahati also
6n adhoc basis for a period of six months with effect |
from the date he assumes the charge of the post,€onsequent
ﬁpon Jjoining of the Respondent No.5 as Assistant ﬁirectoi
(Legal’Metrology),RRSL,Guwahati, in terms of the afore-
said order, the applicant has been transferred, on revér-v
sion, to the post of Metrological Assistant in  the
Weights and Measures Unit in New Delhi .

It would be pertinent to mention here that

neither the applicant nor his office has received the

contdese
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said transfer order dated 19.01.2001 ti;l date .

7) " That the applicant begs to state and

submit that he has not completed even one Year as

Assistant Director (Legal Metrology) in RRSL,Guwahati
and as such the applicant would be subjected to unt old
hardship and sufferings’ if he is now required to go
on tragsfer,on réversion, only to accommodate the
Respondent No.5 at Guwahati and that too on his adhoc

promotion.

It would be relevant to point out that the
applicant has faced three transfer orders within 2%
years petween 27.7.98 and 19,01.2001 and he has carried

loy Lter 4‘:«\"0 '
out thezorders without raising any grievance .

8) That the Respondent No.5,Shri J.N.
Prajapati,Metrological Assistant, R.R. S. L. ,Ahmedabad
appeared in the office of the Dy,Director , RRSL ,

Guwahati on 31.01.2001 all on a sudddn and submitted

a joining report annexing a copy of the transfer order

dated 19.01.2001 issued by the Respondent No.1. He

had also handed over a Copy of the said transfer order
to the applicant on 31.01.2001 in the office, As stated
above,the copies of the said transfer order dated
i9.01.2001 has not beed received neither by the office
of the Dy.Director nor by the applicant till date and’
as such the applicant has reason to believe that
vested interests are working behind the back of the
applicant to somehow accommodate the Respondent No.5

at RRSL,Guwahati on adhoc promotion, It is felt that
i -

contdes.
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the authority is determined,by any means , to dislodge
the applicant by transferring him on reversion to
New Delhi although, according to settled position of
law, one adhoc employeg‘cannot be replaced by another

. N
adhoc employee.

‘The applicant states and submit that,in terms.
of the promotion order dated 17.01.2000 (Annexure-~1I),
the applicant was posfed to RRSL,Guwanati on édhoc pPIO-
motion as Asstt. Director for a period of six months with
effect from the date he assumes the charge of the post
or till a regular incumbent joins whichever is earlier,

The Respondent No.5, being not a regular incumbent ,

is illegally posted to R.R.S.L.,Guwahati for replacing

the applicant. The applicant has not handed over charge

till date.

Copy of the said trénsfer order dated
19.01.2001 is annexed herewith and marked

as Annexure-IV.

9) That +the applicant begs to state and
submit that he shifted his wife, one school-going son
and a school-going daughter in April,2000 when he moved

from New Delhi to Guwahati on transfer on ad-hoc promo;

~tion., Both the children were admitted in Kendriya Vidya-

laya ,Khanapara,Guwahati in Class VII and IV respectivél1
Theyeare going to appear in their respective annual
examinations in the middle of March,2001.Their education

will suffer a serious set back if I am to leave_Guwahatf

contd...



at this juncture on transfer to New Delhi. In fact ,

every member of his family will have to share their
miseries in their own way unless this Hon'ble Tribunal

protects the all-round interest of the applicant .

10) : That the applicant begs to state and

submit that there are 3 (three) sanctioned posts of

Metrologlcal Assistants in RRSL,Guwahati lying vacant
till date. Instead of transferring the applicant to New
Delhi causing undue hardship to the applicant, the

| respondent-authority‘could have easily accommodated the

applicant againgt one of the three posts lying vacant at
Guwahati itself and it goes to show that the authority
is out to drive the applicant to desperation by transfe-

rring him to Delhi on reversion .

Copy of the office memorandum No.A-11011/2/
99-Estt dated 08.03.2000 conveying the
sandtion of the competent authority to the
continuance of the said 3(three)posts at
Guwahati is annexed herewith and marked as

Annexure-V.

11) That the applicant has become highly agque-g
ved by the 1llegal, arbitrary and malaflde transfer

order as he is sought to be replaced by another adhoc

promotee and as such he approééhing this Hon'ble

Tribunal praying for relief.The applicant has not yet
handed over charge of the office of the Asstt.Director
(Legal.Metrology) in RRSL,Guwahati and kwx he will

contdeess
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suffer irreparable loss and injury unless this .

Hontble Tribunal is pleased to protect the interest .

of the applicant by staying the operation of the
impugned ¥ransfex order dated 19.,0132001 «¢

12) That this application is and for the

cause Of justice .

5 : GROUNDS FCR RELIEF WITH LEGAL PROVISIONS:-

I) For that the impugned transfer order

was passed not in the public interest but in

malaf ide exercise of powers and as such the action

of the authority in transferring the applicant at
‘this juncture is bad in law and the order is liable

to be set aside and quashed .

1I) - For that the impugned transfer order is
'_ malaf ide,arbitrary, perverse and based on extranedus
conside:at‘ions and it is a positive act of malice
and vindictiveness on the part of the respondent-
‘authority and as such the impugned transfer order

| is béd in law and liable to be set aside .

A»III) For that the impugned transfer order is
not only punitive in nature but also an abuse of
discretion vested in the respondent -authority and
as such the impugned order is bad in law and

liable to be set aside .

contdes o I
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- Iv) For that the impugnéd transfer order

is not based on valid and relevant cons:’lderations
but on extraneous and irrelevant considerations
in colourable exercise of'power' offending the
fairness and equality treatiuent in view of the
provisions contained in article 14 and 16 of the
const itution of India and as such the impugned
transfer order is bad in law and liable to be

set aside .

v_) , | For that the applicant who {is
fuuctioning as the Assistant Director on adhoc
prcmotion is sought to be replaced by another
ad-hoc appointee which is illegal and :lmprOper
and as such the impugned transfer ox-der is bad in

law and liable to_be set aside .

vI) For that the?-;impugned transfer order
is - not passed in the interest of pﬁblic service
but for accammodating the Respondent No.5 at
Guwahati in place of the applicant inasmuch as
the whole process of transfer has been méde
behind the back of the applicant with ulterior
mot ive and as such the impugned transfer o'rder is

bad in law and liable to be set aside o«

viI) For that the_ impugned transfer order.
smacks something unxeésonable as the SKS8Xx
Respondent No.5 has reached Guwahati all the

way from ahmedabad even without availing himself

contde s»
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of the permissib’l.e joining time only on the basis
of the impugned transfer order which was not |
received neither by the office of the Deputy
Director not the applicant till the Respondent
No.S appears in the office at Guwahati,as stated
above , and as such the action of the respondent-
authority in trying to dislodge the applicant at
this juncture is bad in law and liable to be

set asida .

viII) | For that the impugned transfer order,
on the face of it, may bear the insignia of
innocence but, in fact , it is passed by way of
punishment and vindlctiveness and as such the’
impugned transfer order is bad in law and llable

to be set aside .

'Ix) For that this is a fit case where this
Hon ble Tribunal can legitimately go into the
foundation of the transfer order and satisfy its

| -judicial conscience that the transfer order is -

’

passed in the best interest of the,publié service.

X) For that,in any view of the matter,
the impugned order is bad in law and liable to

be set aside .

6 : DETAILS OF REMEDIES EXHAUSTED i~

The applicant has got no remedy

under the RulesA .

contde e
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7 :+ MATTERS NOT PREVIOUSLY FILED OR_PENDING

WITH ANY OTHER COURT 3~

The-applLCant further declares that
he has not previOusly'filed any application ,
writ petition or suit regarding the matter in
respect bf which this application has been made-
before any court or any other authority or any
other Bench of the Tribunal nor any such appli-
cation , writ petitiom or suit is pending before

any Of them .

8 : RELIEF SOUGHT :-

—————

Tt is, therefore, prayed that your
Lordships would be pleased to admit this
application,call for the entire records
of the case, ask the respon@ents to show
cause-as to why the impaugned transfer
order dated 19.01.2001 (annexure=-Iv)
should not be set aside -and quashed7and'
after perusing the causes shown,if any
and hearing the parties,set aside and
quash the impugned transfer order dated
19.01.2001 (annexure-iIv) as‘unsﬁstainablé
in law and/or pass any other order/orders

as your Lordships may deem £it and propere.

and for this act of kindness,the applicant,as
in duty bound,shall ever prays

contdeee
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12

L 1)

It is further prayed that Your
Lérdships would also be pleased to stay
the operation of the impugned ‘transfe_‘r,

.-

order dated 19.01,2001 (annexure-Iv) till

f inal disposaT .of this appli.cation;'The
applicant will suffer irreparable loss and
injury if the operation of the said impu.
gned order is not stayed .The .applicant'f--xv.
has not handed over charge till date .

Your Lordships may also be pleased to con-
sider and direct the respondent-authority
to accanmodate the applicant against one of
the three pbsts of Metrological Assistant
lying vacant at RRSL,Guwahati,as reflected_
in Annexure-V with a view to mit J.gating
the sufferrings of the applicant in case

he is required to go to New Delhi on

tranafere.

Does not arise.The applicat ion will be presented

personally by the advocate of the applicant.

PARTICULARS OF THE PDSTAL ORDER IN RESPECT OF

. THE APPLICATION FEE :=-

L)

 I.P.D. NO. L2121\9_ dated 2.0t Zoo\

issued by the Guwahati Post Office payable at
Guwahati is enclosed.

LIST OF ENCLOSURES $- '
/ .
As stated in the Index.

contdense
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VERIFICATION.

I, Shri Brahma Anamay Pandey, son of Shri

| Ram Dular Pande?, aged about 38 years; presently serving '_

as the Assistant Director (Legal Metrology) in  the

the administrative Control of the Deputy Director ,
RRSL, Guwahati do, hereby , verify that the contents in -

paragraphs Nos: |, 2, 3, &6, 725, a, U +A42
are true to my personal knowledge and those in paragraphs

W, 5, e 4 (0 are believed to be true on legal |

advice and that I have not suppressed any materiél

fact .

.Place: Guwahati.

Date :- EL/{ZZ/(.ZZ@OI
| Bw/h\ 4"?’ /p"”}’

SIGNATURE OF THE APPLICANT.

Regional Reference Standard Laboratory at Guwahati under.

e

-

.
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| : . No.A-22811/2/98-Exstt.
: & . - - 7 Government of India i
T Ministry of Consumer A¢fairs and Fublic Distributitn: FIRES P P
A 7 {Department of Consumer Affairs) o qu(}

.?\'. — wm o a } . - ’ ',._.!I

. . ! : )
Krishi Phavan, Nistw  Delhi.
Dated the 17th Januaky, 2203,

3

————— o -~
.- e
.

ORDER

.

o . Approval .nf the Competent Authority, in the Departeent of
Consumer Af{aars is hereby accorded to the ad hoc promotion of
Shri B.A.Pandey, Metrological Assistant in. the Weights and |
. oo NNeasures Unit apgainst the  newly crdated post ©f Assistant s
L Divecter (Legal Metrology) in the Regional Referesce Standard ‘
Latoratory at Suwabati for 2 period of six months  with offecd i
from the date he assumes the chorge of the post or till regular }
incumbent joins, whichever is eariier.

. e - . o -
2.) This ad-hoc appoiniment will nod bestow on Shri B.AQ.Pandey
any;claim for regular appointment, seniority o confirmation etc. ‘
in the grade of Assistant Director (LM). . | ' !

X. The promotion/posting  order of Shri J.N.Prajapati)
Metrological Assistant issued vide <whis Depa}tment‘s. order of
even numsber deted the 3th Ocicber, 1999 stands cencelled. Ghri
Prajapati will coptinue o worl as MBtrolopical Assistant in
Frol. . Ahmedabad.

A~

)
S alegen
N N . 4. 8:;{: Na k ) - Y
Under Seciretary to the Boverneeni of India :

. .,

" Distributicon g-

1. Pay_& Accounts Officer, Department  of  Consumer. Affairs, : q
1Z-h, Jamnagar House; New Delhi~1180835. . . '
2. Direcior {Legal Metrology), Department nf Consumer Affairs, ;
Krishi Bhavan, New Delhi with the repuest to relieve Shri
R.f.Pandey, feirolegical Assistant  immediately  with
instructions te report for duty as Assistant Directer(bi), - ;
Suwahati. ' , i
3. Deputy Rirector, RRSL; Guwahati, . . - , ‘
ﬁ//’ 8hri R.f.Pandey; PMetrological  Assistant, Deperisment of
Consumer Affairs, Shastri Bhavan, New Delhi. . He should

{

. report for duty o the office of Controller of Legail E
" mMetrolegy (Heighis & fMeasures? Bovernment of Assam, ;

) Ulubari, Assaf. %
Sa shri J.N.Prajapati, Fe=trolopical. fssistant,; RRASL, Ahmedabad. ‘

6. Personal File/Service Beok.
7 vig/0&M/Ben/Llib/Hindi Sections.

-
¢
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L LTG BE PUBLISHED IN THE BAZETTE OF Inpip part-17. ¥
. . SECTION 3, SUR-SECTION{i)? @ | |
. . . .— ' ” [ . “
, o Government of India
- Ministry of Consumer Affairs and Public Distribution '
{(Department of Consumer Gffairs) - é
« |8 8 opoe . ’ ' " . '(
- Krishi Bhavan. New Delhi,
Dateﬁ the 16th March, 2808.
o N IR NOTIFICATION 7

No:A-22011/2/98-Estt. : The President iz pleased to apooint

Shri B;ﬁs?anﬁeyg Metrological Assistant o the post of Assistant

Director (Legal Metrology! on adhoc basis  ip this Deparitment in
! N . B

e

the scaile of pay of Rs.BEBB-275-13580 . w.e.f., 21.7.9G00 (F/i)
{ . . j )

for & |period of six sonths orF 1313 regular incumbent- inins,

whichever is =arlier. '

: - A B : ¢ B.K. whyak ) o
: ‘ . under Becretary to the bBovernment of India

To . :
" The|Manager,

Government of India Press,
Faridabad (Haryana) '

{Two copies with Windi version)

File No.A-22011/2/99-Estt. .

Copy to i~

i. Pay|& Accounts Officer, Department opf Consumer BFfairs,
12-f, Jamnagar House, New Delhi~110 @13, .
; . 2.  The | Dirgctori{legal WMetrolegy), Pepartment of Consumer
’ Affairss Krishi Bhavan, New Delhi, ' ,
3. \/ggpu&y Director, BRSL, Puwahati.
8. ri| B.fi.Pandey, fAssistent Director, RRSL ., BGumwahati. -
e Personal File/Sesrvice Book. o
Go Vig/O&M/Gen/lib/Hindi Sections. :
7 Deputy PRirector, Regiona! Reference Standards Laboratory,
Ahmedabad/ Bangalore/ Bhubsneswar. s :
8. The Director, Indian Institute.-of Legal Metrology, Kanke,.
Ranchi. . C

| S "j o
.! . A o é;’ 2 2 G |
—_ ‘1 5.K. Najak ) . ;

Under Sscretary to the Eavernmant of India

)

*
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P
% { '//,= -'.'
e No.A- 32014/1/99-Estt. o
AT Lo Government of India ’0
ol “ﬂ-ﬁ{ +»+ Ministry of Consumer Affairs,Food & Public Dlsbrlbutlon ‘
: O RAETY Deptt. .of Congumel Affairs
ot S A E e DL Rk
: . . il . ‘ll o
g L '!:; SR -
; EREE A e . Krishi Bhawan, New Delhi -
2 |Jb. - Dis l{ ‘ . Dated the 19th January 2001
: TR £ M L ;ﬂ‘ I N ZVUm'Jg. oty . oo . M
. 4 P l' . wn‘
! S E R - '
= N ‘l‘: .':l" I| ! .“ ‘ 1 5”41 Y‘.'I.\L [ TRTIN A T -
. AR ] ' i L .
K -JJH-:vv“| " ORDER ‘
? R '

R I SRR ‘ =
P AppLoval of Lhe competent authority in the Depcrt—
R i . M“| _‘t ment of: Concumer Affairs is hereby accorded to adhoc.,
{ ;LiAir_ipromotlon of-Shrl J. N. Pra]aptl, Metrological Assisty.»
b 'Védg' ‘ant; ' RRSL, .Ahmcdabad against the post of A881stant'
R , Dlrector(LM) in the Regicnal Reference Standard Laboxa-‘
} . I tory ‘ati Guwahatl for a period of 6 months w.e.f. the,
b . ‘1k7“ date "hejassumes the charge of the post or till regulaf’

: - i 1ncumbent ]OlnS, whlchever is earlier. "

L . i i

i _ & g‘ ,Thls adhoc . appointment lel not bestow' on Shrl

P X o Praﬂapatl any. claim for regular appointment, SenlOllLy
' : (i or . confirmation 'etc. ‘in’ the grade of Assistant
S i. ' Dilrector (LM) . - ' ;
i, " e P ' 1
- 'Tv b H ?;':' i .'Consequent upon joining of Shri Prajapati, Sdri
S < il BJA.- Pandey, Metrological Assistant in RRSL, Guwahati
v - i ‘ w:ll stand transferred and posted as Metrologkcal
H’ A & A881stant in the Welghts & Measures Unit of this Depart-
;! AR N ment at New Delhit. ° L —
A 1 \/ —t B i
SO = Job
i Lo ' \ . . {E€.K {Nayak)
: ot i % " Under Secretary to the Govt. of India

) b |l
l'

iI ') ) e 'A !

] . 1..

' Affairs,

Dlstrlbutlon -

Pay & Accounts OFflcer, Department

12-A,

2. Director (LM) ,
Bhawan, New Delhi.

ANNEXUREL TV 2

a

i

4

Deptt. of Consumer Affairs,

3., Deputy Director (LM), RRSL, Guwahati’

4;: Deputy Director (LM) RRSL, Ahmedabad.

G=tn saafas gfaee

Central *cm’ i *amvn T-"bunal

aARritt

maTnt R
T

e R i
Guwi s oo !

A

'

Krishi

of Consumer
Jamnagaxr -House, New Delhi.
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: A\
Shri J.N. Prajapati, Metrological Assistant,
RRSL, Ahmedabad.

shri B.A. Pandey, Metrological Assistant, RRSL,
Guwahati.

ar

personal File/Service Book of persons concerned

Vigilance/O&M/General/Library/Hindi Sections.
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Ministry of Conzumer Offa

. : No A~11R11/2/99Earyt,
. Goovvernmernt of Ingia

ANKEXURE

’

- v And ubtdic Distribution
fDEpartment of Consumer S¢fairs)

¥ 2o e coa

Pay & Accounts Officer,

FKrimhi

?,"/

Bhavan, NMew Delhi,

Rated the RtR March, 200@. ’

" Repartment of Consumer Affairs,

12-4, damnigar House,
New Qelhi—;i@ @1y,

AN

MEM under
financial

i ’ L et
. I am difec?@ﬂ to convey the sanction of
the tQDtiﬁUBHEEL.Gf following temporary

offices of WEM under
the financial

4. Regicnal ReferéncEfStandardsi
S.No. Nam91d$ rost wnd

D s T o o o e et e e ot e e e i

= ]

: i) iDsputyIEirector'
b , Rs. 10Q06-325-1 5200

W T

11)  fAssictant Director
4Rs. 88082751 3500

. Re.S509-1 75-900%

iv} Steno Br.'D°

' Rznéﬁﬁq—lﬂﬂ—éﬁﬁﬁ
| g
.B. Regional Reference Standards

i) Députy Director
Rs.100@ ~325-1520a

Aosiotant ﬁiFECth=
R558233T2?5—13S@@g3

N/gii) MEtrajogiCai Assistant
Rs.SS@ﬁ?I?S*?@@@

t

étenu Gr.'p°
Rz . 8000+ 1 BR~L000

Subjects:- Continuance pf temporary posts in

K 111} Metrcldgical Assictant

& o8 g

posis  in the
1.3.2000 to 20.2.2801 -
Laboratory, Faridabad.

Ne., of #DS?SE

e s ke et s bt s s e o

- Sanction letter N .

One ,
A-11813/4/98-Fstt,
dated 24.:2.9a2
Sanction letter Mo,

Gne
' A-11B13/8/98-Fati .
- L dated 248.12.9&

A—11811/5/98-Estt,

dated 24.12.93
Sanction letter Mo,
A-311831/4/9B-Fstt,
dated 74.12.93 '

G

Laboratory, Guwshati.

-

Sanction letter No,

ne
&«15@1&!22I99—E5tt.
dated 15.7.99

Ene Banction letisr No

L)
Y. A-IIBIL /22199 -Estt
C gated 1S.7.99
Three Sanction' lefter Ne
- G-13R11/22/99-Eatt
dated 15.7.99
Sanction letter No
- A3 /22/99-Fatt
dated 15.7.99

ne

E o = 321"_—

Three Sanciion letier Mo,

the field offices of
the Department of Consumer ABffairs guring the
year 2088-2201. ’ A

the President o

fielg
the Department.nf Consumer’ Affairs during
vear ZQB0-2025% from '




C. Indian Institute of Legal Metrology. Ranchi.

8.No. Name of post and No. of Posts
Fay &Scale '

i) fesistant Frofescor Oree
F= . 8880-27 -1 3586

2. The expenditure involved will be met from the sanctioned
budget for the financial year 206R-2001.

xs This issues with the concurrence of IF Division of this
~ Department vide their Dy. No. 653/FA 2008 dated 3.3.2000.

Yours faithfully,

) " ém e/ u}m(

{  B.K. Mﬁvwv )
Under Secretdrv to the Sovernmert of India

Copy to =2-

1. A-G.C.W. & M., New Delhi,
2. The Director, TILM, Ranchi.
X, Deputy Director, ARSL. 4 Farlﬂdtad.
(Shri R.Mathurboctham)
4. Deputy Director, RRSEL, Guwahati. )
=, irector (LM}, . .
b, BEF/QR&M/Vig/Hindi /Genl BE«tlDHSa
7. Guard file. . .

QH‘/'?'L/«
1 ’ { S.K. MNayak )

Unﬁer qecre?ar; to the Govprnment of India

" ,«v--‘—“‘""'"“”‘ -



IN THE CENTRAL ADMINISTRATIVE

J
.

0.A. No. 4§0f 2001-04-12

e

Shri B.A. Pandey
-Vs-

Union of India and others

In the matter of :

Written statement submitted by the

Respondents No.1 to 4

The respondents Most Respectfully beg to submit
the Written Statement as follows :

Preliminary objections:

1. That the applications filed by the applicant is liable to be

dismissed, solely ori the ground, that he has not exhausted all the

channels available to him before this Hon’ble Tribunal.

2. That with regard to para 4.1 and 4.2 the respondents beg to

offer no comments being a matter of record.

o v
[ Y

e Tribes
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3. That with regard to para 4.3 the respondents beg to state

that the contents of the paragraph are not disputed in so far as it
relates to matter of record. Shri J.N. Prajapati, who is the senior
most Metrological Assistant, was approved for ad-hoc promotion
to the Grade of Assistant Director (Legal Metrology) by a duly
constituted D.P.C. On ad-hoc promotion, he was posted in
Regional Reference Standard Laboratory (RRSL) Guwahati.
Due to some family problems, which may be explained by
Respondent No.5 in this case Shri Prajapati expressed his
inability to accept ad-hoc' promotion with posting at Guwahat1.

His request was accepted by the competent authority.

4. That with regard to para 4.4 the respondents beg to state
that after Shri Prajapati declined his ad-hoc promotion, S/Shri
B.A. Pandey and R.D. Maldahiyar, Metrological Assistants, who
were also approved for ad-hoc promotion as Assistant Director
(Legal Metrology) by the same D.P.C., gave in writing, their
willingness to accept ad-hoc promotion as Assistant Director
(LM), RRSL, Guwahati. Shri B.A. Pandey, being the next senior
most Metrological Assistant due for ad-hoc promotion, was

| promoted and posted as Assistant Director (LM) on ad-hoc basis



and was posted at RRSL, Guwahati for a period of six months or

till regular incumbent joins, whichever is earlier.

5. That with regard to para 4.5 the answering respondents
beg to state tHat the Laboratory at the Guwahati is in its initial
stage of setting up.Shri Pandey was the only official posted in
that Laboratory. In order to facilitate timely drawal of his salafy
etc. and to incur day to day expenditure required for running the
establishment, Shri Pandey was declaredv Head of Office and
Drawing & Disbursing Officer for that Laboratbry with the
approval of Corrllpetent.Autho'rity. It is clarified that the Drawing
&Disbursing Qfﬁcer does not have any financial powers. His
duties are to prepare the contingent bills after obtaining the
appro{IaI of Head of Office/Head of Department for incurring the
expendituré and send these bills to Pay and Accounts Office.

On receipt of cheques he would disburse them to concerned

parties. In respect of salary bills, he is authorised to draw and

disburse the same amongst the employees. Thus the Drawing &
Disbursing Officer have no financial power to incur any

expenditure without prior approval of Head of Office or Head of

Department.
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6. That with regard to péra 4.6 the respondents beg to state
that the copies of the Order No.A-32014/1/99-Estt. Dated 19-1-
2001 regarding promotion of Shri Prajapati and transfer of Shri
Pandey from Guwahati to New Delhi on reversion have beén
despatched simultaneously to‘ all concerned. It is further

submitted that the assertion made by the applicarit regarding non-

receipt of the order dated 19-1-2001, does not appear to be well

based : as order under reference have been annexed to the O.A.

filed by the applicant as Annexure-4.

7. That with regard to para 4.7 the respondents beg to state
that while conveying his willingness for ad-hoc promotion and
posting‘, the applicant was well aware of the fact that his stay at
Guwahati was for a period of six months or less. The
Department has already initiated action to fill up the post of

Assistant Director '(LM) on regular basis through UPSC.

However, due to non-availability of the ACRs of the eligible

_ofﬁcers, the DPC could not bé held so far. In the meéntime, the
Respondent No.5, who happens to be senior to the applicant has
represented that due to changed domestic circumstances he is
now willing to accept his posting at Guwahati. His

representation has been examined in the light of relevant



{
instructions on the subject as contained in DOP&T OM\‘/7
No0.22034/3/81-Estt.(D) dated 1.10.81.

Copy of O.M. dated 1.10.81 is annexed herewith and
marked as Annexure —R;.
If an employee refuses his promotion, he should be debarred for
promotion for a period of one year or till a regular vacancy
occurs whicﬁevcr is later. However, this provisioﬁ does not
apply in the case of 1refusal of ad-hoc ‘promotion. Thus, in the
light of these instructions the ‘Respon’dent No.5 being senior to
the applicgnt, has been promoted and posted at Guwahati from
the date he assumes charge with the approval of the competent
authority i.e. Minister for Consumer Affairs, Food & Public
Distribution. As alreédy admitted by the applicant that the order
dated 17-1-2000 regarding his promotion and posting at
Guwahati specifically prdvided that his ad-hoc promotion was
for a period of six months or till regular incumbent jdints,
whichever is earlier. Thus after the expiry of six months i.e. on
20-8-2000, the. applicant stands reverted to his regular post of
Metrological Assistant from 21-8-2000. The Department has not
issued any' order extending the ad-hoc appointment of the
applicant beyond 20-8-2000 as in the meantime Respondent No.5
had given his willingness for his posting at Guwahati. The

postings/transfers of officers are made in the public interest to
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ensure smooth running of office. In July, 1998, the then
Secretary (Consumer Affairs) took an administrative decision to
transfer all employees who have been working in the same
office/section for a period of more than 3 years. Since the
applicént had completed more than 3 years at RRSL at
Bhubancshwaf, he was trénsferred'to New Delhi. In July, 1998,
such transfers Were also made in respect of all employees who
fell in this category. In February, 2000, when he volunteered on
his own for getting financial benefit accruing on account of his
acceptaﬁce of ad-hoc promotion. Had he not volunteered or
refused promotion, he would not have been transferred from -
Delhi to Guwahati.” With the joining of Respondent No.5 at
Guwabhati, the workload in that office does nof justify ‘his

retention at Guwahati. Due to a court case regarding transfer of

land by the Assam Government to this Department, the

construction of Laboratory building at Guwahati could not be
téken up by the CPWD, Guwahati. In view of the fact that two
posts of Métrological Assistant, including the one vacated by the
applicant, are lying vacant and the work of the Division at
Headquarters is suffering due to shortage of manpowér. In fact,
the applicant hés been posted back againsf the vacancy caused by
his ad-hbc promotion for which he has already got the financial

benefits. Thus the transfer of the applicant during the preceeding



2V, years were not made with any malafide intentions and have

been necessitated in the public interest.

8. - That with regard to para 4.8 the respondents beg to state

that the allegation of vested interest made in this para is

“emphatically denied. The ad-hoc promotion of the Respondent

No.5 is in accordance with the instructions quoted above. There
is no other vacancy in the grade of Assistant Director to
accommodate the Respondent No.5 without disturbing the
applicant. "It is also an established " procedure that the senior
employee has first right for ad-hoc promotion and as such it is a
case in which a senior officer has been posted in place of a junior

officer against a short term (ad-hoc) vacancy.

9. That with regard to para 4.9 the respondents beg to state

.that th_e Annual Examination will be over in the month of March.

It is further submitted that the applicant joined at Guwahati, after

going thrbug_h the contents of the order. Now all the concocted

and after thought stories have no place in service jurispendence.

10.  That with regard to para 4.10 the respondenfs beg to state
that the shifting of his family to Guwahati knowing fully well

that his appointment was for a maximum period of six months

&
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was his own decision and the Government has nothing to say in

this regard. It is a fact that three posts of Metrological Assistant
are lying vacant in RRSL, Guwahati. As already stated in para

4.7 that there is no functional justification for retaining the

applicant at Guwahati as the Laboratory has not been fully
| commissioned -in its own building. In fact the office space

provided temporarily by the State Government is not sufficient to :

establish full fledged laboratory.

The applicant has not sought any extension of time for his

release from Guwahati office on grounds of children education.

He has, therefore, not exhausted permissible channels to sort out

his problem.

11.  That with regard to para 4.11 the respondents beg to state
that the posting of a senior officer in place of a Junior Officer is
not arbitrary and is in accordance with the instructions on the
subject. In fact in would perhaps be a great injustice to deny a
senior officers his _.rightful, and legally valid promotion and
posting jn RRSL, Guwahati. The action of the applicant in not
handing over charge 'tantamonts to ﬂouting' of Government

Orders knowingly and is in self interest. No injustice is being

W\
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meted out the applicant as transfer is in an incidence and part of

the service.

12.  That with regard to para 4.12 the respondents beg to state
that position eXplained in preliminary objection No.1, above may
be re-iterated, so the application is liable to be dismissed in this

case above.

13.  That with regard to paras 5.1 to 5.x the respondents beg
to state that the allegations made therein are emphatically denied
in view of the position already made clear in para 4 above. In the
light of averments made above, it is prayed that the O.A. is liable
to be dismisseci as there is no malafide intentions in transferringﬂ
him from Guwahati to New Delhi. The decision in this regard
has been taken with the approval of the competent authority in

the office exigencies and in public interest.

14.  That with regard fo para 6 the respondents beg to state
that it is incorrect to say that he has no remedy under the rules.
He could have represented to the competent aﬁthority for
deferment of his transfer from Guwahati for couple of months.
Without doing so he had moved the Hon’ble Court in this

regard. It is prayed that the O.A. may be dismissed forthwith and
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the applicant be directed to exhaust all permissible channels for
deferment of his transfer from Guwahati before seeking

~ intervention of the Hon’ble Court in this regard.

15.  That with contents of para 7 being legal needs no

comments.

16.  That with regard to para 8 the respondents beg to state
that it is prayed that writ petition may be dismissed as devoid of
any merit. The impugned transfer order dated 19-01-2001 has
been made in accordance with the provision of the rules in public

interest and hence may be set aside.

17. That with regard to para 9 the respondents beg to state

that the applicant has prayed for his retention at Guwahati against
one of the vacant post of Metrological Assistant. In view of this
the applicant be directed to hand over charge to the Respondent

No.5.

To sum up, one temporary post of Assistant Director
(LM) has been created for setting up North Eastern Laboratory at
Guwahati. The Government of Assam has transferred a plot of

land for construction of laboratory building.  Pending
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completion of building, the State Government has provided some
space in its dwn accommodatiori S0 as to enable temporary
setting upof the laboratory for the benefit of the industries in the
area. To supervise the construction work and to pursue the case
with CPWD autho;ities it was decided to post one Deputy
Director (LM) and one Assistant Director (LM). However, due to
a court case regarding fransfer of land, the construction of
building coﬁld ﬁot commence as per schedule. The Department
has taken up the case for getting either the stay vacated
unconditionally or to get an alternate piece of land for the
constrﬁction of the building. In the meantime some equipments
have also been purchased for the laboratory to commission the

laboratory on a small scale basis. However, there is no

functional justification for retaining the third officer in the ,

laboratory.

The Department has been experiencing acute shortége of
manpower in the grade of Metrological Assistants at Headquarter
(Delhi) due to Centrél Government ban on recruitment. Hence
the po.st vacated by the applicant on his ad-hoc promotion could
not be filled up so far. He has, therefore, been posted back to
Delhi, in public interest. |

A proposal to fill up the post on regular basis is already

pending with the UPSC. The DPC could not be held so far due
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to non-availability of ACRs of eligible officers. The same have

now been obtained and the UPSC is being requested to hold the

DPC meeting at the earliest.

In view of above, it is prayed that the O.A. is

liable to be dismissed.

VERIFICATION

LShi 2. mATHIR RooTiram
Being authorised do hereby solemnly declare that the
statements made in this written statement are true to my
knowledge, believe and information and I have not suppressed
any material fact.
. . . . y /A .
And T sign this verification on this /7 /" day of April,,

2001 at Guwahati.
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Shri B.A. Pandey

Unien of India & réSpendent no,'s

- Ande
In the matter of

Written stat@ment submitted by the

respondent

no.'S,

The humble petition of the respondent Neo, 5

MOST RESPECT FULLY SHEWETH

1

That the respondent no,!S

begs to stste that,

as his mother was in death bed, so he could not accept

kizpr his premetien ( ad-hoc) .

sick mother,

2,

He was toe attend his

That after some months his mother eXpiréd and

after the death of his mother he accepted the ad-hec

promotion and posted at Guwahati office,

3.

That since joining the respondent nog5 is not

getting salary as the applicant has not handed over the

charge,!

4

Verification,e..

fo ?S%C/é
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I, shri JeN. Prajapati, respondent noJ 5

in OG.As 48/2001 do hereby solemnly affirm and declare
that ststements made in the written statement are

true to my knowledge and information,’
And I sign this verification on this 26th

e

day of June, 2001,

:YQTJF %UW

Declarant.'



